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time to engage another lLawyer.
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- Mr, Titus Mani-for applicant.

Mr, TA Rajan. ,

| (Order Hon'ble SPM) ., .

The learned counsel for the applicant Shri Titus
Mani appeared before us and stated that on the advice of
the applicant, he wants to vi thdraw the original applicat-
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ion. Shri.T.A.Rajan appeadng on behalf of the respd%dents

has no objection. Accordingly the Original application
is closed as withdrgwn '

(A.V.Haridasan) ‘ (s,P.Mukeriji)
Judicial Member Vice Chairman .
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